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IN THE CENTPAL ADMINISTPATIVE TFIEUNAL,JAIPUR BENCH,JAIFUR.

*h %

Date of Decisioin: 'QIU(IjJ}f(

OB 487,95

Hanuman s/c Shri <Ghasi Ram r/o D-17, Satya MNagar, Fhatipura Foad,
Jhotwara, Jaipur, last employed as  Shunting Jamadar in  Traffic
Department, Sawai Macdhopur, Western Failway, Iota Division.

«e. Applicant

V/s
1. Union of India through General Manager, Western FRailway,
Churchgate, Mumbai.
2. Divisional Perzcnnel Jfficer, Western PFailway, Fota Divisicin,

Kota.
<« Respondents

CORAM:

HOM'BLE MR,Z.I0.AGCARWAL, JUDICIAL MEMEBER

HON'BLE MP.A,P.MAGFATH, AUMINISTRATIVE MEMBER
For the Applicant ... None
For the Respondents ««+ Mr.Manish Bhandari
ORDER

PEP HON'PLE MR.A.P.ITAGFATH, AIMINISTRATIVE MEMBER

Applicant of this OA retired w.e.f. 22.2.52 on medical grounds.
His settlement dues were paid to him on the kLasizs that at the time of
retirement he was working as Poinke Jamadar in scale Rs.950-1500. The
applicant <laims that he was in fact working as Shunting Jamadar in scale
Rs.1400-2200 at the time of his retirement and seels direction to the
regpondents o revise his pensicn Payment Order and his settlement dues

as a oonseJuence.

2. The respondants have denied that the applicant retired from the
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post of Shunting Jamadar. They have in fact placed hkefore us his
service record, which we have pernsed carefully. There is not even an
inta of evidence to sugyest that the applicant was ever promcted to the
post of Shunting Jamadar. The service recnrd clearly indicates that the
applicant retired on madical grounds on 22.2.28 while working as Points
Jamadar. The applicant has tried to vely upon a decument, placed at
Ann.A/1, which, he submits, iz a copy of the certificate issued by the
Station Superintendent, Sawai Machopur. We have seen Ann.A/l and we
find it ies not worthy of qiving any cojniczance. It doés not have a form
oflan nfficial letter or ordsr and it is apparently an attempt on the
part of the applicant to mislead the Trikunal on facte. The applicant
has alse tried toi;%;pcrt frem decision of this Tribtunal in TA 373,52,
We have qone through the said order in which Fanhaiya Lal is the
applicant. The said TA was dispecsed of hy taking note of the statement
nf the resp-ondentzs that there was no intenticn to revert the perscns
after 12 years and that they are ~onktinuing on the posts which they
held. No meaning can ke derrived from this crder te conclude that the
applicant was Shunting Jamadar. The order only means that the status-
qun in regpect of the applicant was t- ke ~ontinued. The applicant was
A Pointse Jamadar and he continued as such till the date of his

retirement. We find this O3 az toctally misconceived and without any

foundation.
3. We, theref-re, diemies rhis A as totally devaid of merit. No
order as to costs. SQ
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